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Court Ne, 1,

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
CIRCUIT BENCH AT LUCKNOW,

L 22 3 2

Registratien (0.A.) No. 294 of 1989 (L)

Shanti Prasad Agarwal esee Applicant,

versus

Unien of India & ethers cese Respandents,

RERRRR

Hen'ble Justice K. Nath, V.C,
H@n'ble K.J, Raman, A.M.

This applicatien, under Section 19 of the

Administrative Tribuhals Act,1985, is fer issue of an

erder t® quash the erder dated 9.8.1989, centained in

applicant under suspensien
in céentemplatien ef disciplinary enquiry,

2, The learned ceunsel for the applicant, Sri P.N.

w
Mathur, says that neither the applicant has been paid
any subsistence allewance ner any charge-sheet has been
served upon him. Dr, Dinesh_Chandra, learned ceunsel
appearing én behalf of the respondents, says that the
erders for subsistence allewance had been passed and
that a cepy of the charge-sheet had been sent to the
applicant which he refused to Leceive,

3. Be that as it méy, the learned ceunsel for the

respendents tenders t® and the learned counsel for the

[
the charge-sheet as well as a caopy of the order for

\D
applicant accepts en behalf ef the applicant a cepy ef
A J

‘Payment eof subsistence allewance in Court teday. Sri

Mathur says that the erder for payment of subsistence

allowance deserves t® be reviewed in view of the standing



instructiens o»f the G@Vernment, and that the papers

. which are purperted t® be used teo sustain the charges

- have not been furnished te the applicant. ItgAws witheut

‘ w
saying that the papers have teo be furnished in accerdance

with the rules and the circumstances of each case and the
subsistence allewance matter has te be reviewed from time
te time in accerdance with the orders of the G@vernment on
the subject,

4, In view of the changed situatien this applicatien
is dispesed of as infructﬁeus, but it is expected that

th% respendents will review the erders feor payment ef
subsistence allewance in accerdance with the rules and
will alse furnish to the applicant such decuments which
are referred to in the}charge-sheet as early as pessible,
say within a ménth, in erder te enable the apgiicant to

file a reply te the charge-sheet,

Gt B

__ueMpER (2). VICE-CHAIRMAN,

Dated: December 4, 1989,

PG,
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- CEHTTAL ADMINISTAATIVE TRIGUNAL -
 CIRCUIT BENCH, LUCKRO} | ! 9/10)%s.
E 2 -
Aquiscration Moo, 9"% of 1989 (4. CaIy L

- APPLICANT(S)

RESPINLENT{S)

1, Is the appeal nompgt.ent 2 P \f‘())

T 2. 'q) 1s the appluatiop, in the ';" VM R
: prascribed foem 7°

o ..L' . “b) Ia the spplisaetios i p@pa. “‘{\4@ o
© . book form 7.,
. v'gs:){. Hﬂua sig compl étp wote of thg . wo S‘CICS M r:)
a applicatmn been fikes 7" - .
3. 8) 13 the spreal i tiee'?  c 7;‘0)* | o
o E) If nat,’ by hoy mwy dww;.z R R
4% Reyoad time® R AT
'-‘!v)""‘ﬂ" sl Tielont waoe, Foe ”; o L
'““king the apalication :., Bas L
IR . o ‘B‘N fi’lm . ) I .
L4, Uag tho dmm c?‘ ““‘*”"iwh{ \P EIR SR
.Vﬂkalatnama been filed 7 ‘. ‘6) | e

5. - 'ISt. «mal‘ “h’ '
o .790°¥al Order for Rspg - ’ _;, \-f\% e e T

8% . Hag J:ha eertihadaupy/.np:ws : R
of the order(s) against:which, fe - NNy
“Baplioatmg is! aada bea‘n ﬁ.lad? S

'7,. a) Have.the copies of the T
_ dacumentsefrelied Ypos - by tbe ’T e
applicant and megtio iq \q ‘ :

. ,appl;cati.oﬂ,* been f_{. ed 7

b) Heve the dogumeqta :eﬁvnei
to in (&) above duly attestsd —_
by a Gazetted Officew amd.- = - =
aunbared anccrdmgly 7

. C}' Are the donume;ts reféepod . - .
. to in'(a) above ngatly- typed Y‘Cf) . -
la dauble sapes ¢ 7 - . e

'8, Has the index of .dosumeats geéa - " O
tlled and pagg;gg .dane pmper).y ? '

S, Have the chropologmal ‘detalls ‘

- of repreeontatiom made and the =~ ¥
out come of such. repreoeqta#}.on . : SR
"beea indleatad ‘im the. appluatioa? e

- 10, 1s the matter ‘sgised in ths- &yplf’
saticm wepding-before any soutt- of
LB\U or any gthgnm pf Tﬁm*gl?

e e
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6.

19,

o
[1]
N

particulars tu be Examined

‘Are the application/duplicate

nopy/ sparc copies signed 7.

‘Are oxtra copios of the applicatiogp 7“4

with ‘Annuxurcs filed ?

a) "Identical with the Original ?

b) Defoctive.

3

.©) Wanting in Annpxurca

ageshNos ?

pa
s | s mo oy

fas,

Have the file size- envelopes
bezaring full addresscs of the
respondents becn filed ?

arc the given address the
rouistered-addreﬁs ?

. Do 'the names of the parties

Suatpd in the cppics tally with
“oon dndieated in the appli-
cation ?

1

Arc the translations certified
to bo ture or supported by an
Affidavit affirming that they

are true 7
Acc the racts of the case
mertioned in'itom ng. 6 of the

,ajpllcatlon 7

[a)]

A -
aj Eon01se N

b Undor dlstlnct heads ?

~,

Numpered consectivoly B

= Typcd in double spacc on one

side of the paper ?

Have the perticulars for interim

.ortor praycd for indicated with

reasans ?

4

Whether all the remedies”haue

hee veausted,

wosh/

Endorsement as to result of examination
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C e ® i
serial Brief Qrder,. Mentioning Reference. - How complieg
number if mecessary o L with ant
- of ST ' " date of
order ‘compllance
- 8- datg ' . .
| Hon! Mg, D.K. Ag‘rawal. J.M,
31/10/89 .| Shri J.N. Mathur, CounSml for the applicant 4
| " and Dr. Dinesh Chandra counsel for the responderts,
are present.. This applicat;on,was filed on
19-10~89 with a notice to Standing counsel.,
The leérned_standing counsel stateé that
. instructiohs’have'not yet received. List this |,
- |- case on 4-12-89 for heprigg gg_ggmgggggn ; _—
.as’ well as on interlm order. 5 o
~ J.M. Lok ] -
- edmvr um




Central o.dministzoidve Tribunal

, ” Circuit tenzh, J

. - | ol ot /"z? ¥
Fom | " Date efRaCf:lpt b; Pasti

IN THL‘ CENTRAL ADMINISTRATIVE 'I’RIBUNAL, CIRCUIT BENCH, |

b
TUCKNOW . . ‘Beputy Registrar(])

APP LICATION UNDER SECTION 19 OF THE

ADMINISTRATIVE TRIBUNALS ACT, 1985,

O-f -0 894/770)

Shanti Prasad Agarwal. ....ApplicantQ

"L‘. . Versus \
Union of India and others. .« .Respondents.
FRR® Redkedek
INDEX
. Description of documents
'S1. No. relied upon , - Page Nomber
1.  application, eeeel to 9.
oy |

2. ”0py of the impugned order
dated 9 84 1/89. EERIR Y el Y|

Incknow, Dated. Q\;\g._jﬁxig;::?§ijq‘CVt

oct.]{ 71989, APPLICANT. -




> IN THE CENIRAL ADMINISTRATIVE TRIBUNAL,
: 3 (Lucknow Bench)
Registration No,. é?é%&:f'1989lfﬁi>
Shanti Prasad Agarwal, son of Sri Jagdish
Prasad Agarwal, (Deputy Direcvor (Programmes),
/L? R Doo¥darshan Kendra) Iumcknow,resident of IV/33,
Kendranchal; 'K* Sector, Aliganj, Iucknow.
. .I.Q.Applicarrt’
3 Versus
1. Unionof India through the Secretary,
Ministry of Information and Bpoadcasting
Shastri Bhawan, New Delhi-110001.
2. Under @ecretaryi (5hri ¥.K,Bhattacharya)
’““f-» Ministry of Information & Broadcasting ,
N | Shastri Bhawan, New Delhi=110001,

3. Rirector General. Door Darshan, Mandi
House, New-Delhi 110001y
4. Director, Dooﬁ%ﬁ;n; M=argk Remsm,Kendra
Ashok Marg, Luckhow:

..+ -Respondent,

*RE LR RRRR Ry

PETIT ION UNDERSECTION 19, ADMI NISTRAT IVE

TRIBUNALS ACT, 1985 AGAINST ORDER OF

SUSPENSION,

The applicant respectfully submites the following

facts as provided by the Rulest-
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- DEEAILS OF APPLICATION:
1. Particulars of the aplicant;

(i) Name of the applicante  shanti prasad Agarwale

(11) Name of fathers shri Jagdish Prasad
'Agarwal;
(iii)Age of the applicante. 51 years;

(iv) Besignation and parti- Deputy Directorl?
cular of the offite(name g )

and station) in which Doordar shan Kenora.
emploveds : Iucknov,
~ Doordarshan . Kendra
. (v) Office Address. : 24, Ashok Marg, Iucknow
i | ~226001.

(vi) Address for service of IV/33. Kendranchal,
' § _ K,8ector, A liganj
Notices. Iracknow=226020

A ¥l

2. Particulars of the Respondent.

Respondent No. 1 (i) | ghri P.Murari.

(ii) not known

(iii) not knowm.

| (iv) Secretary.
T ) Ministfy of Information

a Respondent Noe2 & Broadcasting 8hastri

N ' _ Bhawan, New Delhi-110001.
-+ " (i) shri U.KsBhattarcharya :

(ii) Not known. | -

(k%) ¥ot known

(iv) Under Secretary
Ministryofnformation
& Broadcasting,
(shashtri Bhawan,
(New Delhi=110001

(v) As in (iv)

(vi) As in (iv)

Respondent No.3

(1) shri shiv S. sharma;
(ii) Not known;

(iid) Not known.

(iv) Director General.

Doordarshan, Mandgi

\:E;;;:t; - House New Delhi~10001. |

\B (v \‘\§9




(v) As in (iv)
(v As in (iv)

Respornident No. 4.

3.

S - . :
- Broadcasting, New Delhi,
b | ,
4, Jurisdiction of the Tribunal,

The applicant declares that the subject matter
of the order against which he want#fedressal is
within the jurisdiction of the Tribunalz

5'. Limitatione .

The applicant further declares that the appliéation
is within the limitation prescriled in Section 21 of the
Administrative T¥ibunals Act; 1985;'—

6. FACTS OF THE CASE.
The facts of the case are given belowse »
_ . 3

(1) That the present application is dirécfed against

~1q‘\§E:E§2J)R\N'

(i) Shri VilayatJafri.
’ (ii) Not known.

(iii) Not known.

(iv) Director,

Doordarshan Kendra,
24, AShok Marg,

Lucknowp-226001 ,
(v) A5 1h (i)
(vi) As inv(iv)

Particulars of the ‘

order against which

application is mades

(i) Order No- C-14011/4/89-Vig- Annexure No. 3.
(ii) Date 9.8,1989.

(iii)Passed by sri U.K;Bhattacharya}

Under Secretary to the Government of

India, Ministry of Informstion &




YA .' oL L .
ﬁv’ the non=speaking order passed by the oppoéite party No. 2'1
by whichbthe.petitioner has been placed under suspension
from 9,8}1989; The'applicant is further aggrieved;by the
non—paymeﬁt ofAsubsistence allowance, the non-furnishing
of a chargesheet and the non-appointment of ah Enqu;ry
 Officers
(ii) That the applicant was appointed in 1963 in
‘Akasﬁwani as a Transmission Execmtive and hismserviCes;were
\ transferred to Doordarshan in thevyear 1974, On 19.1?1978
the Ministry Qﬁ Information & Broadéastiﬁg on recommenda&
Ny : tions of Union Public Sérvice Commission'appointed the
'applicant'as“aa Assistant Sﬁationnirector which is a

- General Central Service Group"A’ Gazetted Post, in Door=

Garshan. The letter of appointment of the applicant is

- ANNEXURE NO. 1 to this application,

(iii) That a perusal of Annexure 1 would show that

o

- the Appointing Authority of the applicant was the
President of India and the President of India had acted
upon the basis of the recommendations of the Union Public

e

Service Commission. Eheletter of appointment was issued
to the a?plicant”hy-the Government of India through.éhe
Ministry of Information and Broadcasting which acted
through its Gndeh, Secrétary.

(iv) That subsequently the applicant was promoted to
the post of Station Director {Ordinary Gradej on

8.12:1983. The order of promotkon dated 8;12.1983
was @mlso made on the direction of the President of
India. A true copy of the said letter of promotion

kh—a \Qé_‘)a\f"i ) '
' - 'l%“\o'\qag
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is ARNEXURE NO., 2 to this application.

{v) That the applicant was posted in Lucknow in
November, 1988 and at present is working as Deputy

Director, (Programmes) at the Doordarshan Kendra, Iucknow.

-

{vid That the work and.conduct of the applicant
has so far been satisfactory and he has been ﬁerforming
his duties with diligence and honesty and to the best
of his ability.

(vii) That oﬁ 11.8,1989, the applicant was shocked
when he was suddenly served with a copy of the impucgned
order dated 9.£8.,1989 by which the applicant was placed
under suspension in contemplation of diséiplinary procee-~
dings. A true copy of thé said order of sﬁspension.dated

9.2.1989 is ANNEXURE NO, 3 to this application.

(viii) That a perusal of Annexure 3 would shoW the
followings-
{a) the order of suspension was passed without the

holding of a preliminary or fact-finding enquiry.
(b) the order of suspension was a non«spéaking one,

(c) the order was passed by the Under Secretary in the
Ministry of Information_anderoadcasting, GCovernment
of India in the mame of the'Preéident of Ingia.
whereas only the Secretary of the Union of India

- could have made such an order; : 51

(@) it was mentioned that separate orders regarding ., .

ator

[

1610 -\89

B

- . - R R



> \
] subsistence.allowance admissible to the applicant
<! |

would be issued,
(ix) That the applicant being a member of the
General Central Service Group A, the Central Civil
SerViceS‘(Classification, Central and appeal) Rules are
applicable to him;‘
o .
(x) That bwe subsistence allowance admissible to the
applicant would be an-amiount ecqual to the leave séiary
~ which h& would have drawn if he had been on lea;e bn half
average pay or on half pay,plus the dearness allbwénce '
< calculated on the basis of such leave salary. It ié
submitted that no subsistence allowance has been paid to.
the applicant so far even though a period of éverjzimonths
“has elapsed frbm the date of the order of suspensi?h.
, J'
, ] IY,.‘:

(xi) That it is further submitted that no chgﬁge~

; f

. L 1
sheet has been served upon the applicant sofar nor has

‘any charge been commnicated to the aprkEERERepp licant.,
No Inguiry Officer'hasvkeen app8inted. &fter the iﬁgugned_
ord@r of suspension which hés beeﬁ imposed.as an arbitrary
punishment upon the pétitioner;'fhe opposite partiés have .
not cared to start any disciplinary proceedings against
the appliéanfz |

(xii) The impugned order of suspension (Annexure 3) . -
is illegal and‘void ab initio and this petition is being

" filed on the following:-

k._? \ngﬁoi
| (6101988




A

GROUNDS

(a)  Because the Und@er Secretary is not the
Appointing Authority of the applicant and has no

jurisdiction to suspend theapplicant;

(b) Because the suspefision order is wholly’
arbitrary and not based on any reason, hence contrary
tothe imperatives of Article 14 of the Gonstitution. -

of India.
i

(c) Becaus& no subsisténce allowance having been

paid so far, the order is unenforcible;

(@) Because no charge-sheet having been given so far

tothe petitioner, the order is invalid. R

|

(e) Because the order is non-speaking order without
any prior fact-finding inquiry and also against the

principles of natural justice, hence invalid.

7. RELIEFS SOUGHT.

Im view of the facts mentioned in para 6 alove the

following reliefs are sought.
¥
(a) That an order in the nature of certiorari may be

issued quashing the impugned suspension order dated

9801989 contained in Annexure 3:

(b} That an order in thﬁkature of mandamus may be issued
directing the Respon~dents to reinstate the petition.

er ih the same position as before with full benefits




and arrears of salary, allowances and perquisites

of telephone etce.

(¢) That costs of the petition may be alloweds

8, INTERIM ORDERS

It is prayed that pending decision of_the petition,
the operation of the suspension order dated 9.8.,1989

contained in Annexure 3 may be stayed.

9, DZTAIIS OF REMEDIES HXHAUSTED.‘
The applicant submits that on 14,9,1989 he gave
a-representation to the Secretary, Ministry of Information
J and Broadcasting Shastri Bhawan New Delhi throuth proper
channel wherein he prayed that the order for releage of
his subsistence allowance may be passed at the earliest.

3 true copy of the said representation is ANNEXURE NO. 4,

F/

to this application.
10:}_ The applicant further declares that the matter

‘regarding which this application has been moved isnot
pendingbefore anyother authority or Bench or Eribunal;

“”{I ' 11, Particulars 6f Bank Draft/Postal Order in respe6t

D | of the appliéatién fee,

1. Number of Indian Posted Ordefg§ 793516

2 MName of the issuing Post Office Lalbagh;_Lucknow.
3. Date of issue of Postal Order  16,10.1989,

4, Post Office at which payabie. G.P+0. Iucknow.
12. DETATLS OF INDEX |

An index in duplicafe containing the detai'ls of the
documents to be re1ied upon is enclosed
13, LIST OF ENCIOSURES

1;-Copy of the Appointment letter to the Post of

Assistant Statkon Birector (3 pages)
2. Copy of the Appointment letter to the post of

Station Director (3 pages)

ngr§*7a\f N%;;a\oj 3« Copy of the Ministry of I & B Order No,C-14011/4/

89-Vig dated 9.8.1989 {2 pages)

oo g k-fcvjwfﬁwww (g (13"
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VERTIFICATION

I, Shantd Prasad Agarwal, son of Shri Jagdish
Prasad Agarwal aged alout 51 vears, working'és Deputy
ﬁlrector (Procrammes) resldaxz; of IV%?B, Kendranchal,
"Kj, Sector, aAliganj, Iucknow=226020 dohereby veri fy
that the contemts of paras from 1 to 13 are true to my

personal knowledge and belief and that I have not

4 ~suppressed any.material facts. .
szﬁ»-jaxﬁsggélgalod
Lucknow, Dated, (S.P«AGRAWAL) \ b 101989
- ' Applicant,
Y Oct. 16 ,1989,
l o

T %MW

3 Cocdmat MMMM Tathounnll

| cdooes Rnehs,
durchions

-

-
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. | ?\
o N No.C-14011/4/89-vig. , | TA
' ' Government of India ]

Ministry of Information & Broadcasting.

S}

New Delhi, the q August, '89,

e L.

ORDER

WHEREAS a disciplinary procceding against
Shri S.P.Agarwal, Deputy Director (Programmes),
Doordarshan Kendra, Lucknow is centemplated;

NOW, THEREFORE, the President, in exercise
of the powers conferred by sub-rule (1) (a) of
Rule 10 of the Central Civil Services (Classification,
Control and Appeal) Rules, 1965, hereby places
_ the said shri S.P.Agarwal under suspension with
~ immediate effect; '

It is further ordered that during the
period that this order shall remain in force the
. Headquarters of Shri S,.P,Agarwal, Deputy Director
. (Programmes), Doordarshan Kendra, Lucknow should
be Lucknow and the said Shri S.P.Agarwal shall
not leave the headquarters without obtaining the
previous permission of the undersigned,

(BY ORDER AND IN THE NAME OF THE PRE SIDENT)

¢l

7~< - ( U.K.BHATTACHARYA )
, UNDER SECRETARY TO THE GOVT., OF INDIA
TELE s 387930

- ' t
AR L . ‘ s X
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IN THE CENIRAL ADMINIS RA’“‘IVE TRI liINAL, CIRCUIT BENCH,

Shanti Prasad Agarwal. ...Applicanf.

Versus

Union of India and others, e...Béspondents.

Rt R

P DOCUMENTS AND ANNE EXURES R SFERRED TO
: IN THE APpLICATION, - ~
1. ANNEXURE NO. 1. Photostat copy of the letter
of appointment of the appllcant
2. ANKEXURE NO. 2. phoLostat copy of the let ter
of promotion of the applicant.
3, ANNEXURE NO. 3. Photostat copy of the suspension
order of the applicant dated
- 9.8,1989,
@, ANNEXURE NO. 4. ° Photostat copy of the

representationghalid \Hrﬁ,Ség

Luckncw,ﬁated; 3:::~ 55;;:§L)4\¢3

0ct.'tﬂ ,1989, APPLICANT. (G- gg’
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INTHE CENTRAL ADMINISTRATIVE TRIBUNAL

{LuckrowBench)
Registration No. of 1989,
shanti Prasad Agarwal. eeess2oplicant,
Versus
Union of India and others. caee .Opposite paj;:t‘ies‘:’.;
ke Rk

ANNEXURE NCu o aoveole

(Photostat copy of the &etter of appointment

of the applicant is annexed herewith)

Qﬂ““ﬁ‘

—"
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REGISTERED A/D
DMAEDIATE

)

Noe 5/21/76=B(A)
GOVERMMENT OF I1iDIA
MI ISTRY OF INFORMATION AND BROADCASTING

NS DOLFT, the 19 Jenuary, 1978,

! shri S.P. Azarwal,

- Trangmission BExecutive,
Doordarshan Kendra,(imritsér),
akashvani Bhawan, New gelbi- 110¢0 1.

SUBJTCT: Appointment to a temporiry post in the cadre of .
‘ MAssigtant Station Director in the RisdxXxudiexioexdixy
Doordarshan. '
Sizy -

f with reference to y-ur anplication to the Union Putlic
- Service Commission for the post of Assistant station Director
in Al1l India Radio, I am directed to say that on the recommendation
: of the Union Putlic Service Commission, the President is pleased
) to offer you a temporary appointment to a post in the cadre of
Assistant Station Diracigr N e Eboex Foadioo/D cordarahan v tne

felioving temms and conditions: . '

i) The post is General Central service, Group ‘A"

| (Gazobted) and carries the scale of pay of Rs, 900-40-
1i00.0R-50-1400, TYour initial pay will te fixed in
this guale jn accordance with the rules ard orders

of Govevitnent for the fime being in ferece, Yeu will
also be entitled to draw allowances ot the ratesg
admigeitle under, and subject to the conditiwg laid

~ down, in rules and oraers governing the grant of such
PR . allowances in force from time to time, ‘

ii) - Your appointment is purely temporary ..bil further
orders and will not confer any title tc permanent
eizioeyante

iii) You will be on probation for two years from the date
of appointment., The period of protation may be extended
at the diseretion of the appointing authority, If the
work ot -conduct during the period or probation is guch
25 to show that you are unlikely to become an efficient
Officer of the cadre of Assistant Station Director, you
ma; e reverted to the subrtantive post, if any, on
widch you may hold lien, After tlhe satisfactory
caupleticn of the probation, you will have no clalm
! for substantive appointment to the cadre of Assistant
Stotion Director and will continue in an officliating
capacity sud confimed as and when permarent vacancies
in that cadre becows available in accordance with the
ruleg in foree, -

!
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"satisfy the ewuve condivicn end desire to he sxemnted from
the operstion of the alcve mentioned rule Lor g ny special
reagsons, you skould uvke a rerresentagticn in writing in this
behslf irmedintely. The offer of gppointment would, in that
case, be trested ss cencelled, snd g lurther cawunicstion
will be sent 1o you in due course, if upon caisideration of
your representqtion it i1s decided to offer you a tempbrary

appointuent
ix)
) }
TN X)
Qe
sbove terms

i Ul cadre of psoistent Stution Direcdtor.

Tou will be lisbie to trsnsfer st any time to
Serviece under Public Cornoration, if formed, and
thet on such trgnsiz» you will be lisble to
conditions of Service to be Igid cdown for the
criployees of that Corporation.

- If any declarstion given or informgtion fumished

by you preves to be fglse or il you are found to
have wilfully suppressed sny nmaterisl informetion,
you will be ligble to removel from scewvice and such
onher getion as Govcxnucnt Iay decm necessary.

In cage you gccept the offer of appointment on the
snd conditions, you gure requested to lntimgte

your acccptgnhn to tuils Miniotry as well as to the Director
GeneLnl, KXXXXNKX$XKzKXa/Door darshen, Nex Delhl to whom s copy
this letter 2150 bLeing sent. The plece of posting will

be in

Cof th

il

i
o T you i

o A

A s ,
o Lve

L 1o

timated tu you by the Directorste Genelrl, MEXXZMAIXXKIXIL/
Doordershen.

IL T.Our gcceplance is nov receLV°d within a fortnight
¢i 1imoue of this letter, or if after acceptance,
repoet for duty to the Stetilon Director, etce.

coucerned sccordiag  to  the C'lﬁctions of the Director
Genersl, AXkxXmakxxRE¥Xim/Docrdsrshar, this offer will be trested
25 canﬂellcd.

Yours f:ithfi1ly,

N -

‘ﬁ. K

(i.L. Tandon)

“‘?QE;;;;}%LNW\Of o Under vecretary to the Government of India

I
1

Tejes 364898
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AI ¥ THE CENTRAL ADMINISTRATIVE TRI BUNAL,

s

(_I.u cknow -Eench)

Registration No, of 1989%

Shanti Prasad Agrawal; eee.sApnlicant,
Versus

Union of India and others. <+ +.Opposite Par ties

Vhd Rk

ANNEXURE NOasovos2e

(Photostat copy of the letter of promotion

of the applicent is annexed herewith)




Ministry of

to

-

Yoo 22012/2/33-B(A)
Governmord of Taatw

L R R

Mmfermation & Broudeasting

Now Dolhi--1, tho 6th Doc., 1983

_ ORDER_ No, 24/8%B(4)

Thg Prisidont is plozsod to appoint thu following Officors in the
cadro of Assistent Statison Dircctor in All Indis Radio/Doordarshan to

. officiute-dn thy cadra of Stution Diractor (Ordinary Grado) in A1l India Radio/

Déordurshan with uffuct from th, dato thoy assumu chargo until furthor
ordurs and post thom ot tho Stations/Kundras indicatud against thuir numuse

'S.M0, Numy of tha Officor

Prasunt. Posting

1. Shri R.N. Pillai -

3, Swi S.P. Tandon -’

'4. Smto MoSo Rugmini

i

S Shri K.P, Do

~8  Sh. J.M, Kaushik

‘She SCBL Ag&rwal .

' St:ition Diractor,
AIR,-calicuto(Ajiﬂﬁ

Assistant Station
Diractor, DDK
Jalandhar.

Assigtunt Stution
Diructor, AIR,
Lucknow. K

Assistant Planning
Officur (Progi,
DG 3 AR,

Assistant Station
Diructor, AIR,
: qusoong. o

Assistant Stition

Now Posting

Station Dir-
QCtor, AIR,
Cuddapihe
Controllaor of
Programmos
(Comnaretal)

.DG ¢ DD,

Station Dir-
Octor, AIR,
Aizwal.

Station Dir-
GCtor, AIR,
CeBeSey Dalhi.

Station Dir-
yctor, AIR,
Kursaonge.

Dy+ Diractor,

Rumarks

Azcinst vacant
pOSt.

Vica Sh. T.N.
Kamalapur,
-postod at DDK,

_ -Bangdlora.

Vico She K.P.K;
Nombiar, trans-

. fgr;od.

ViCO.Sh. BoK;
Dogra, tranc-
forrode

Vice She P.Ke -
Singson, trons-
fﬂrrgdc

‘

Against oxisting

Dir.sctor, DDK, DDK, Bombay . V4CULCY o

| Bombay e : E

7. - Shri R.K. Agarwal Assistant Diructor Station Dir- C
' : of Progrummes actor, AIR, ~do-
~(Policy), IG : Port Blair.
- AJI.R., Dalhi, ! :

e Thy Officurs listed in para 1 abovo will bo on probition for a
p‘.;f.}od of two y.ars with offuct from tha duto thaoy assumo chargo of R -
their rispoctivs posts, _ . ‘
3 Tho Prosidunt is also plius.d to or_d-.ir tho following trunsfuors

in the Cudra of Stution Diractors (Ordinary Gradu)/Stution Diroctor
(3.1uction Grudy), A1l Indig Rudio/Doordurshan with fmmodiato offuct

untyl furth r ordors -

—a > e

PO T 1 vl .

Oi;vqoouog/L

-

.
B e R R L o



* 4340 Su. K. Tlanthang

151/, She P.K. Singson

16.

She S.M. Singh

|

17,  Shri M.S. Bedi

18.  Sh. J.¥. Kumalopur

4,

3

—

|

Smt. Binc Devi will bo
C‘-‘I‘&i{:) (Rsol-‘SOO—«?OOO) from th:
Stition Diructor, ATR, St
two youxs,

Gopy forwerdod to i=

1.
Ra
S

8e
Do
10,
11,
12,
134
14,
15,
16,
17.
18,
Do
20,
21,
22 .
23a
R4a.

The DG:AIR (Sh,
Th: DG:DD (Sh,

Stution Dircctor,
Stution Dirvctor ’
Stution Diractor,

4 S*;atipn Diractor,

Station Diructor,
Suidbion Dirccter R
Stutilon Dir:cter,
Stution Dirzetor,
Svation Diractor,
Shation Diructor,

Siation Diroctor,

Station Dirsctor,
Stotion Dircctor,
ftation Diractor,
Station Diractor,
Stetion Diractor,
Station Dir:ctor,
Station«Diructor,
Station‘Director,
Stution Diructor,
StutionjDichtor,
Stotiom Div sctor,

P.Ke Sinhz
The Poy & Accounts Offie
P l&cGoGoR. Blﬁ_lding, IoPn Esti‘.t(j’ H'JT"'

Statien Diroctor,

AIR, Dilrugerb-

“Station Dirwctor,

AIR, Kursucng.

Plonning Officur
(Progromm.), DG

ATR, Now Diihi,

Stution Diractor,

ATR, Gulburgc,

(Hoed quertor at

Dolhi),

Controllar of
Progs., (GOml),
DG : DD, Dolhi,

Undur Sa

Horjit Singh, Dir. (a&F) (.
» (Dir. P&T) (10 sparo copics) e
, Min. of IeB,

Dulhi (10 spura copius),

Calicut .
J.landher,
Lucknow.
Kursaoong.
AIR, Dclhi,
Silchar,
Colcutta.
Joyporsae
Indoro.
Atzwal,
Ranchi. ,

AIR,
DDK,
AIR,
AIR,
CBs,
AIR,
AR,
Iﬂhm,
AT,
AIR,
AR,
(RS,
AR,
AIR,
ATIR,
AIR,
AIR,
ATR,

Nejibabode
Gorakhpur,
Mothura,
Dirugarh.,
Cuddupuh,
Agortile,
A]R, Port Bluir,
AIR, KOhim&.. )
AIR Siliguri,
BDK, Bungilor.,

\_ﬁ‘f ;,J 7__‘_}4\@

_Hy\o«

EES

lchar and will ba on prob

GI‘, IRLA Group

ATR, Culcutt:,

“Statien Diroctor,

AlR, Kohimg

Stotion Diractor,
AR, Dibrugzarh,

Dys Divoctor,
Ext rnal Sor-
vicus, Now Dolhi,

Diructor of
Pregroammos
CHCGM Cdll',

Vie: Sh, K.
Tlanthunga,
transfurr . d.

Ageinst vaocant
posta

Nowly ersutod
post.

DG : AIR, Now Dclhi .-

~ from 1.10,83 to

31.12.83,

Dircctor, DDK,
Bangalora.,

( J.L. Mathus)

Tofle @ 334896

0

Agoinst a novwly
craated post.

in thy grade of Stution Diroctor (Selaction
3 dato, che assumes churge of the post of
ation for a period of

cr.ut 1y to thy Govb. of Tndi,

sparsa copius),



IN THE CENTRAL ADMINISTRATIVE TRIBJNAL.
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Registration No., of 1989,

Shanti Prasad Agarwal. «eesfpplicant.
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(Bhotostat copy of the suspension order dated

9.8.1989 of the applicant isannexed herewith)
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No.C-14011/4/89-Vig.
S ~ Government of India
Ministry of Information & Broadcasting.

(W NN NN N 4

New Delhi, the q August, '89.

ORDER

WHEREAS a disciplinary proceeding against
Shri S.P.Agarwal, Deputy Director (Programmes),

Doordarshan Kendra, Lucknow is contemplated;

NOW, THEREFORE, the President, in exercise
of the powers conferred by sub-rule (1) (a) of
Rule 10 of the Central Civil Services (Classification,
Control and Appeal) Rules, 1965, hereby places

the said Shri S.P.Agarwal under suspension with

fmncdlate effocty .

It is further ordered that during the
perfod that thias order shall remain in force the
Headquarters of Shri S.P.Agarwal, Deputy Director
(Programmes), Doordarshan Kendra, Lucknow should
be Lucknow and the said Shri S.P.Agarwal shall
not leave the headquarters without obtaining the
previous permmission of the undersigned.

(BY ORDER AND IN THE NAME OF THE PRESIDENT)

sob},

( U.K.BHATTACHARYA ) .
“UNDER SECRETARY TO THE GOVT., OF INDIA
: - TELEs 387930




IN THE CENTRAL ADMINISPATIVE TRIBUNAL, CIRCUIT BENCH,
TUCKNOW.
. Shanti Prasad Agarwal. .o oApplicant.
Vefsus
Union of India and others. . «+.Respondents,
\L , Yook B RoodepwE kv
ANI{E:}{[}RE I\‘IYO. [ '“v. L] 04Q

(Photostat copy of the representation of the

applicant is annexed herewith)




A

v

R “

“The Secretary,

‘New D‘lh’.o

o

M/o Informatlon & Broaddasting,
Shastri Bhawan, . ' '

(Through Propar Channel)

8ir,

This is with reference te your order No.14011/
L/89-Vig. dated 9.8.1989 placing me under suspension .
under rule 10(1)(a) of CCR(CCA) Rules, 1965 as there
18 a disciplinary proceeding contemplaed against me.

In this order, it was mentioned that the orders
for subsistence allowance will issue separately. I
have come to know that these orders have not been

1 ssued t1ll new. I shall be grateful if the orders fer

subsistence allowance are issued now at the earliest
possible 80 that I and my family are not put teo any
hardship at the vccasion of festivals next month.

mankinng You,

Yours faithfully,

Bt. 14.9.1989 (8,P. AGRAVAL) oo

» | e
Deputy Birecter (Prngr:)
(Under Suspension) %&
. BBEK, Lucknow.

LMM)’

, .Address for correspondences~
IV/33 KENDRANCHAL, |

"K' Seotor, Aligan
LU CrNOW-2260 %
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